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Delegation to the 13th session of the 
WHO Regional Committee for South-
East Asia held in Bandung, Indonesia, 
from the 22nd to the 30th August, 
1960. [Placed in Library, See No. 
LT-2627161]. 

NOTIFICATIONS UNDER MOTOR VElUCLES 
ACT 

AND 

AUDITED ACCOUNTS OF DELHI ROAD 
TRANSPORT AUTHORITY 

The Minister Of State in the Minis-
try of Transport and Communications 
(Shri Braj Raj Bahadur): I beg to 
re-Iay on the Table under sub-section 
(3) of section 133 of the Motor Vehi-
cles Act, 1939, a copy of Notification 
No. 12/54/60-Transport, dated the 
3rd November, 1960, published in the 
Delhi Gazette, making certain further 
amendment to the Delhi Motor Vehi-
cles Rules, 1940. [Placed in Library, 
See No. LT-2545/61]. 

I beg to lay on the Ta hie a copy of 
each of the following Notifications, 
under sub-section (3) of section 133 
of the Motor Vehicles Act, 1939:-

(a) Notification No. S.D. 44 dated 
the 7th January, 1961, making 
certain further amendments 
to the Motor Vehicles (Third 
Party Insurance) Rules, 1946; 
[Placed in Library, See No. 
LT-2628/61]. 

(b) Notifications Nos. F. 12/69/ 
55-60/Transport and F. 12/ 
10l/59-Transpori published in 
the Delhi Gazette dated the 
24th November, 1960, making 
certain further amendments to 
the Delhi Motor Vehicles 
Rules, 1940; [Placed in Li-
brary, See No. LT-2629/61]. 

(c) Notification No. 12/18/53-
59/Transport published in the 
Delhi Gazette dated the 15th 
December, 1960, making cer-
tain further amendments to 
the Delhi Motor Vehicles 
Rules, 1940; [Placed in Li-
brary, See No. LT-2630/61]. 

(d) Notification No. 247/60/F.68-
7/57 -Pub. published in the 
Andaman and Nicobar Gazette 
dated the 5th December, 1960, 
making certain further 
amendment to the Andaman 
and Nicobar Islands Motor 
Vehicles Rules, 1939. [Plac-
ed in Library, See No. LT-
2631/61] . 

I beg to lay en the Table a copy 
of the Audited Accounts of the Delhi 
Road Transport Authority for the 
year 1956-57 along with the Audit 
Report and Financial Review thereon. 
[Placed in Library, See No. LT--2632/ 
61]. 

12.02 hrs. 

ESTIMATES COMMITTEE 

HUNDREDTH REPORT 

Shri Dasappa (Bangalore): I beg 
to present the Hundredth RepOl·t of 
the Estimates Committee on the 
action taken by Government on the 
recommendations contained in the 
Fifty-Fourth Report of the Estimates 
Committee (Second Lok Sabha) on 
the Ministry of Finance-Narcotics 
Department. 

lZ.02! hrs. 

ELECTION TO COMMITTEE 

NATIONAL SHIPPING BOARD 

Shri Raj Bahadur: I beg to move: 

"That in pursuance of sub-
section (2) (a) of section 4 of the 
Merchant Shipping Act, 1958 and 
the National Shipping Board 
Rules, 1960, framed under the 
said Act, the Members of Lok 
Sabha do proceed to elect, in such 
manner as the Speaker may 
direct, four Members from among 
themselves to serve as Members 
of the National Shipping Board to 
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[Shri Raj Bahadur] 
be reconstituted with effect from 
the 1st March, 1961.". 

Mr. Speaker; The question is: 

"That in pursuance of sub-sec-
tion (2) (a) of section 4 of the 
Merchant Shipping Act, 1958 and 
the National Shipping Board 
Rules, 1960, framed under the 
said Act. the Members of Lok 
Sabha do proceed to elect, in 
such manner as the Speaker may 
direct, four Members from among 
themselves to serve as Members 
of the National Shipping Board to 
be reconstituted with effect from 
the 1st March, 1961.". 

The motion was adopted. 

12.01\ hrs. 

BUSINESS OF THE HOUSE 

Mr. Speaker; Now, we shall take 
up to the Two-Member Constituencies 
(Abolition) Bill. 

Shri Braj Raj Singh (Firozabad): 
Before you proceed with that Bill, 
may I make a submission? During 
the Question Hour, you were pleased 
to say that you had admitted a no-
day-yet-named-motion on shortage of 
coal. My submission is that unless 
and until the discussion is held either 
tomorrow or early next week, the 
purpose of the discussion wi\] not be 
served, because acute shortage is 
occurring allover the country, with 
regard to coal. 

Mr. Speaker: Let the statement be 
made tomorrow. Then, we shall 
consider whether it is necessary to 
have a further discussion on tha t 
matter as early as possible. I have 
no objection; I am not shuting it out; 
but let us wait and see what that 
statement is going to be. If hon. 
Members are not satisfied, and they 
want to have a discussion, we shall 
consider. 

12.04 hrs. 

TWO-MEMBER CONSTITUENCIES 
(ABOLITION) BILL 

Mr. Speaker: The House will now 
take up the Two-Member Constitu-
encies (Abolition) Bill. 

Shri Tangamani (Madurai): Before 
this Bill is taken up, may I make a 
submission? Very little time has 
been fixed for this Bill. Only three 
hours have been fixed for this by 
Government, but the Business Advi-
sory Committee has not considered it 
yet. 

Mr. Speaker; Government have 
suggested three hours. 

An Hon. Member: Let it be there 
for the whole day. 

Mr. Speaker: Very well. Let m 
carryon with this for the whole of 
the day, but it must be completed 
today. 

The Minister of Law (Shri A. K. 
Sen): I beg to move: 

"That the Bill to provide for 
the abolition of two-member par-
liamentary and assembly consti-
tuencies and for the creation of 
single-member constituencies in 
their place, be taken into consi-
deration.". 

The House is aware that this matter 
has been engaging the attention of 
Government for quite some time. In 
fact, ever since the extension of the 
period for reservation of Scheduled 
Castes and Scheduled Tribes seats, it 
has been the subject of careful con-
sideration as to whether this reserva-
tion should be continued on the basis 
of double-member constituencies or 
on the basis of single-member con-
stituencies. The Scheduled Castes 
and Scheduled Tribes members 
have been pleading for a long 
time that the system which 
would give reservation in their favour 
and give the best possible effect is 




